_ftﬁﬁT vears r/o 716 Sadar Bazar, Bareilly. e
e < BpPlicARE

(By Advocate : Sri R.C. Pathak)

Versus.
S 2 & Union of 1India through the Defence Secretary
_G[?%i- Ministry of Defence Govt. of 1India, South Block
SE o D.H.Q P.O. New Delhi-110011.
> 2. The Director General Defence Estate, Raksha Sampda
{ Bhawan, Ulan Batar Marg Delhi Cantt. 110010.

< The Principal Director Defence Estate Central

o <

Command, 17 Criyappa Marg, Lucknow Cantt.

4. The Director Defence Estate, Central Command 1T,
y Criyappa Marg, Lucknow Cantt.
;# 5 Shri Dhanpat Ram (Director Defence Estate) Central
}1 Command 17, Criyappa Marg, Lucknow Cantt.
* 6. The Defence Estate Officer, Office of the Defence
| Estate Officer 53, Serpentine Marg, Bareilly Cantt-
| 243001.
; T Sri Amit Johari S.D.0. III Defence Estate Cffice,
; Meerut Cantt.
f ...... e RESPONdENnt s
| ORDER
ﬁ By this O.A. the applicant has challenged the impugned
4 transfer order dated 9.6.06 (Annexure A-1) and sought a
*"} direction for quashing the same.
i

& The brief facts as per counsel for the applicant are
that the applicant has been working as $.D.0.-III in the
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s reaching the

t be transferred except at their
~of their choice. He has also filed & g

EE
previous pc;\:'*gg. The learned counsel for the applicant
fwf%%f  e further submitted that in a similar case (Annexure A-4),
*ha_jﬁﬁf5 the Patna Bench of the Tribunal has observed that the

persons above 54 years of age will not generally be
.transfe:red, Learned counsel for the applicant, during the
course of arguments, submitted that the applicant has also
filed his representation dated 12.6.2006 (Annexure A-7) to
respondent No.3 which is still 1lying undecided at the

respondents’ end and applicant will feel satisfied if his

&-

representation 1is decided earliest as per Rules. Learned
counsel for the applicant has made a statement at bar that
the applicant has not so far been relieved and no new

incumbent has joined at his place.

3. fter hearing the counsel and without going into the
merits of the case, I find that this case can be disposed
of at the admission stage itself without calling for
counter by 1issuing an appropriate direction to the

competent Authority.

4. Accordingly, in the interest of justice the 0.A. is

& E disposed of at the admission stage itself with a direction
'iﬁl to the Competent Authority i.e. respondent NO.3 to consider

: and decide the representation dated 12.6.2006 (Annexure A-

7) so filed by the applicant/by a reasoned and speaking

of  the posting/transfer policy dated 25,3 ,1;@1
~ (Rnnexure A-3). He emphasises on paragraph 14 of the said
| Rk :pelicy'lghiCh‘ a%;a- fortifies the earlier stand of thé




No costs.
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